The Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development Act, 1963

Act 41 0f 1963

Keyword(s):
Agriculture, Amenity, By-Pass, Commissioner, Controlled Area, Prescribed,
Road Reservation, Scheduled Road, Building, Erect or Re-erect Any Building

Amendments appended: 7 of 2004, 17 of 2004, 6 of 2007, 28 of 2012, 16 of
2014, 19 of 2018, 29 of 2021, 3 of 2022

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




230 SCHEDULED ROADS AND CONTROLLED AREAS [1963 : Pb. Act 41
RESTRICTION OF UNREGULATED DEVELOPMENT

AN
- - Acr
to prevent haphazard and sub-standard development along
scheduled roads and in controlled areas in the State of
- {Haryana].
Be it enacted by the Legislative of the State of Pun]ab in the Fourteenth
year of the Republic of India as follows :—

Short title and 1. (1) This Act may be called the Punjab Scheduled Roads and
extent. Controlled Arcas Restriction of Unregulated Development Act, 1963,

(2) Trextends tothe wholc of the State of '[Haryana]

Definitions. 2. Inthis Acr., unless the context otherwise requm:t: —

(1) “agriculture” includes horticulture, dairy farming, poultry
farming and the planting and upkeep of an orchard ;

(2) "amenity” includes roads, water-supply, street lighting,
drainage, sewerage, public parks and any other convenience
which the Government may by notification specify for the
purposes of this Act ;’

(3) “by-pass” means aroad provided as a permanent diversion
to ascheduled road, whether which diversion is situated within
or with out the limits of a local authority and whether it is
constructed before or aiterthe commencement of this Act ;

2[(4) "Commissioner” means Commissioner and Secretary to
Government, Haryana, Town and Country Planning
Department ;)

{5} “controlled area" means an area declared under section 4 to
be acontrolled area ;

{6) "Director” means the Director of Town and Country Planning

[Haryana}, and includes any person for the time being

appointed by the Govemment by notification to exercise and

perform all or any of the powers and functions of the Director

under this Actand the rules made thereunder in respect of
any schcduled roador controlled area;

|. Substituted far llhe word “Punjab™ by the Hary:ma Adaptannn of Laws
Order {State and Concurrent Subjects) Order, 1968,
2 Substiwuted by Haryana Act 8 of 2001,
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(7) "the Government” means the Govermment of the State of
[[Haryana]. '

(8) "prescribed” means prescribed by rules made under this Act ;

-(9) "road reservation, ir relation to a scheduled road” means the

land, whether metalled or unmetalled, which vests in the

" Government or the Central Government or a local authority

for the purposes of such road and the boundaries of which

are demarcated by pillars, posts or wires or in any other
manner;

(10) "scheduled road” means aroad specified in the Schedule to
this Act whichis wholly situated within the State of ' [Haryanal,
and, where, any road so specified 1s not so situated, the portion
of such road which is situated in the State of ' {Haryana], and
includes a "by-pass”, but doés not include any part of such
road or portion, not bcmg aby- pass, which 13 suualcd in the
limnits of alocal authonty ;

* Explanation.—For the purposes of this clause Tocal authority’ means
a cantonment board, municipal committee, notified area
commiliee or an improvement trust.]

(11) "building" means any shop, house, hut, outhouse, shed or stable,
whether used for the purpose of human habitation or otherwise
and whether of masonry, bricks, wodd, mud, thatch, metal or
any other material whatever; and includes a wall and a well ;

(12) | “erect” or re-erect ahy-Buildjng". includes—
(a) any matenial a]ltcmtion'or cnlargcmchl of any building,

(b) the conversion by structural alteration into a place forhuman
- habitation of any building not originally constructed for
human habitation, :

1. Substiwted for Ithe word “Punjab” by the Haryana Adaplauon of Laws (State
and Concurrent Subjects) Order, 1968. - E

2 Added by Punjab Act No. 23 of 1924, section 2,
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{c) the conversion into more than one place for human
- habitation of a building originally const:rUCIed as one such
place

{ d) the conversion of two or more places of human habitation
. into a greater numbcr of such places,

' (e) such alterations of a building as affect an alteration of its
dramage or sanitary arrangemenls or materially affect its
sccurity,

{fi the addition of any rooms, building, outhouses, or other
structures to any building, and

(g) the construction in a wall adjoining street or land not
belonging to the owner of the wal] of adoor opening on to

‘such street or land.
Prohibition to 3. No person shall erect or re-erect any building or make or extend
erest or re- any excavahion or lay out any means of access to a road '[within one hundred

erect buildings  meters on either side of the road reservation of a bye-pass or within thirty

::;(I):l]::;giule a meters on either side of the road reservation of any scheduled road not being
roads. bye-pass]: -

Provided that nothing in this section shall apply to—
(«) therepair toa building which was in existence immediately
before the commencement of this Act or any erection or

_re-erection of such a building which does not involve any
structural alteration or addition lherem or

(b) the erection or re- erectlon of a building, which was in
existence timmediate]y before the commencement of this
Actand which involves any structurat alteration or addition,
with the permission of the Director ; or

(c) the laying out of any means of access to a road with the
permission of the Director ; or

' (d} [the érection or re-erection of a motor-fuel-filling station
or a bus-queue- shelter wnh the perrmssmn of the
Director] ; -

{. Subslituted for the words “within thirty meters vn either side of the road
reservation of any scheduled read” by Punjab Act No. 23 of 1964, section
34). _

2. Added by Punjab Act No, 23 of 1924, section 3.
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'[{e) the public utility buildings’ and ‘community assets’ which
were in existence immediately before the Commencement
of the Punjab Scheduled Roads and Controlled Arcas
Restriction of Unregulated Development (Haryana Second
Amendment and Validation) Act, 1996,

Explanation — (1) "Public utility buildings™ means building belonging
to Government, Government Controlled Organisations,
Local Bodies, Voluntary Qrganisations and individuals which
are being used for the benefit of pubhc at large without
profit motive ; and

(2) 'Community assets’ means assets belonging to Government,
Government Controlled Organisations, Local Bodies,
Voluntary Organisations and individuals which are created
for the bencﬁma]useof pubhc at la.rgc without profit motive.)

.4.(1) The Govcmment may by nonﬁcauan delcalare the whole or
any part of any area adjacent to and within a distance of —

(a) eightkilo-melers on the outer sides of the boundary of any
" town;or

(b) two kilo-meters on the outer sides of the boundary of any
industrial or housing estate, public institution or an ancient
and historical monument,

specifi edi in such nouﬁcahon tobea controlled area for the pwrposes of this
Acl.

{2) The Government shall also cause the contents of the declaration
made under sub-section (1) to be published in at least two newspapers printed
in alanguage other than English.

'5. (1) The Diréctor shall, not later than three months from the
~ declaration under sub-section (/) of section 4 or within such further period
as the Government may allow, prépare plans in the prescribed manner showing
the controlled area and signifiying therein the nature of restrictions and conditions
proposed to be rmade applicable to the controlled area and submit the plans
to the Govermnment. '

I. Added by Haryana Act 16 of 1996.
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controlled
aTEZ.
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{ 2)' Without prejudice to the generality of the powers specified in
sub-section { 1}, the plans may provide for any one or more of the following
matters, namely :—

{a} the divisions of any site into plots {or the erection orre-
erection of any building and the mannerin which such plots
) may to Lransfcrrcd to intending purchasers or lessees ;

(b)- the allotment or. reservatlon of 1and for roads, open spaces,

gardens, recreation grounds, schools, markets and other
public purposes ;

{c} the developmentof any site into a township or colony and
the restrictions and conditions subject to which such
" development may be undertaken or carried out ;

(d} the erection or re-erection of buildings on any site and the
resmctlons and conditions in regard to the opcn spaces to
be maintained in or around buildings and the hclghl and
character of buildings’; :

fe) the ahgnment of bulldmgs On any site ;

(f) the architectural features of the elevation or froﬁta_ge of
buildings to be built on any site ;

(g) the amenities to be provided in relation to any site or
buildings on -such site whether before or after the
_erection or re-erection of buildings and the person or
authori ty by whom such amenities are to be'
provided ;

(k) the prohibition or restrictions regarding erection or

" re-erection of shops, workshops, warehouses or
factories or buildings of a-specified architectural
feature or buildings designed for particular purposes
in any locahty ; L B ‘.

(i) the maintenance of walls, fcnc\.s hcclges or any other
structural or architectural construction and the height
at which they shal) be maintained ;

{j) the restrictions regarding the use of any site for
purposes other than the erection or re- ercctlon of
buildings ;



~
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(k) any other matier which 1s necessary for the proper planning
of any controlled arca and for preventing building being
erected or re-erected haphazardly in such area.

(3) The Govermnment may either approve the plans without
modifications or with such modifications as it may consider necessary or reject
the plans with directions to the Director to prepare fresh plans according to
such directions,

(4) The Government shall cause to be published by notification -
the plans approved by it under sub-section (3} for the purpose of inviting
“objections thereon. '

(5} Any person may, within thirty days from the date of publication
of the notification under sub-section (4}, send to the Director his objection
and suggestion in writing, if any, in respect of such plans and the Direclor shall

-consider the same and forward them with his recommendations to the
Government within a penod of sixty days from the aforesaid date.

(6) The Director shall also give reasonable opporunities to every
local authority, within whose local limits any land included in the controlled
areaIs$ituated, to make any representation with respect to the plans.

(7) After considering the objections, suggestions and
representations if any, and the recommendations of the Director thereon, the
Government shall decide as to the final plans showing the controlled area and
signifying therein the nature of restrictions and conditions applicable to the
controlled area and publish the same in the Otficial Gazette and in such other
manner as ray be prescribed.

(8) Provision may be made by rules made in this behalf with respect
to the form and content of the plans and with respect to the procedure to be
followed, and any other matter in connection with the preparation, submission
and approval of the plans. ' '

(9) Subiject to the foregoing provisions of this section, the
Government may direct the Director to fumish such information as the
Govemment may require for the purpose of approving the plans submitted to
it under this section. ’
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6. Exceptas provided heremafter no person shall erect or re-erect
any bLuldmg or make or extend any excavation or lay out any means of access
to a road in a controlled area save in-accordance with the plans and the
restrictions and conditions referred to in section 5 and with the previous
permission of the Director :

Provided that no such permission shall be necessary for erection orre-

) erectjon of any building if such building is used or is to be used for agnicultrual

Prohibition on
usc of land in
controlled
areas.

Power of
relaxation.

Applicalion for
permission etc.
and the grant of
refused thereof.

purposes or purposes subservient to agnculture.

7. (1) No land within the controlled aera shall, except with the
permission of the Director '[and on payment of such conversion charges as,
may be prescribed by the Government from time to time] be used for purposes
other than those for which it was used on the date of publication of the

“notification under sub-section (1) of section 4, and no land within such controlled

area shall be used for the purposes of a charcoal-kiln, pottery-kiln, lime-kiln,
brick-kiln or brick field or for quarrying stone, bajri, surkhi kankar or for
other similar extractive or ancillary operation except under and in accordance
with the conditions of a licence from the Director on payment of such fees and
under such conditions as may be prescribed.

[t IA) Local authorities, firms and underlakmgs of Govemment

~ colonisers and persons exempted fmm obtaining a licence under the Haryana

Development and Regulation of Urban Areas Act, 1975, and authorities
involved in land development will also be liable to pay conversion charges but
they shall be exempt from making an appllcauon under section 8 of
this Act.]

(2) Therenewal of such licerices may be made “[after three years]
on payment of such fees as may be prescribed.

{7A. The Government may, in public interest, relax any restrictions or
conditions in so far as they relate toland use prcscnbed in the controlled area

_ inexceptional circumstances.]

8. (1) Every pcrson d{:sin'ng to.obtain the permissioﬁ referred
to in section 3 or section 6 or section 7 or a licence under section 7 shall
make an application in writing to the Director in such form and
containing such information in respect of the land, building, excavation or

1 Insérted by Haryana Act 16 of 1996.
2 Subs.ululed by Haryana Act 11 of 1995.
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means of access to a road to which the application relates as may be
prescribed.

(2) On receipt of such application the Director, after making such
enquiry as he considers necessary, shall by order in writing either—

(a) grant the permission or licence subject to such conditions
if any, as may be specified in the order, or

(b) refuse to grant such permission or licence.

(3) The Dirctor shall not refuse permission to the erection or re-
erection of a building which was in existence in a controlled area on the date
on which the notificatin under sub-section (1) of section 4 was published, nor
shall he impose any condition in respect of such erection or re-erection unless
he is satisfied, after affording to the applicant an opportunity of being heard,
that there in a probability that the building will be used for a purpose, or is
designed in a mannicr, other than that for which it was used or designed on the
: date on which the said notification was published.

(4) If, at the expiration of a peniod of three months after an
application under sub-section (/) has been made to the Director, no order in
writing has been passed by the Director, the permission shall, without prejudice
to the restrictions and conditions signified in the plans published in the Official
Gazette under sub-section (7) of  section 5, be deemed to have becn given
without the imposition of any conditions.

_ (5) The Director shall maintain such register as may be prescribed
with sufficient particulars of all such cases in which permission or license is
given or deerned (o have been given or refused by him under this section, and
the said register shall be available for inspection without charge by all pesons
interesied and such persons shall be entitled to take extracts therefrom.

9. The Director may authorise any person to enter into or upon any
land or building with or without assistants or workmen for the purpose of

making any enquiry, inspection measurement to survey or taking levels ©

Power of entry
on land or
building for
slirvey etc.
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Provided that.no entry shall be made except bctwecn the hours of
sunrise an sunset and without giving twenty-four hours notice (o the occupier
or owner of such land or building.

10. Any person aggrieved or affected by an order of the Dirctor under
sub-section (2} of section 8 granting permission or Jicence subjéct to conditions
of refusing permission or license may, within sixty days from the date of such
order, prefer an appeal to of the '[Commissioner).

‘[10A. The Government may call for the record of any case pending
before, or disposed of by any subordinate authority for the purpose of satisfying
itself as to the legality or proprety of any proceedings or of any order made
therein and may pass such order in relation thereto as it may think fit.

10B. The Dm:ctor may, either of his own motion or on an application
of any party interestedd, review, and on so reviewing modify, reverse or confirm
any orderpassed by himself or by any of hls predecessors in office :

Provided that—

\ (a) when the Director proposes to review any order passed

by his predecessorin office, he shall first obtain the sanction
of the Govemment ;

(b) mo application forreview of an order shall be entertained
unless it is made within a perod of sixty days from the
date of passing of the order, orunless the applicant satisfies
the Director that he had sufficient cause for not making the
application within that period ;

fe) noorder shall be modified or reversed unless the parties
concerned have been afforded a reasonable opportunity
-of being heard ;

- {d) noorder against which an appeal has been prefeli'ed shall
be reviewed.

1. Substituted by Haryana Act 16 af 1996 and further substiuted by Haryana Act
8 of 2001,

2 Inserted by Haryana Act 8 of 2001.
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11. The Director shall carry out such directions as may be issued to
him from time to time by the Go_vem_ment forthe efficient administration of this
Act. '

12. (1) Anypersonwho—

{a) crectsorre-erects any building or makes or extends any
excavation or lays out any means of access to a road in
contravention of the provisions of section 3 or section 6 or
in contravention of any conditions imposed by an order
under section 8 or section 10; or :

- .(b) uses any land in con[ravemlon ofthe prClVlblOIlS of sub-
‘section ( 1) of sectmn 7 or secncm 10,

shall be punishable with 2[imprisonment of elt.her descnpncm for atermn which
may extend to three years and shall also be liable to] {ine which may extend to
*[ fifty thousand rupces but not less than len thousand rupees] and, in the case
of a continuing contravention, with a further fine which may extend to *[one
thousand ] rupees for every day after the date of the first conviction during
whiach he is proved to have persisted in the contravention.

'(2) thl'loutpre_;udlcc to the provisions of sub-section (1), the
Director may, by notice, served by post andif a person avoids service, or is
not available for service of notice, or refuses to accept service, then by affixing
acapy of it on the outer door or some other conspicuous part of such premises,
or in such other manner as may be prescribed, call upon any person who has
committed a breach of the provisions referred to in the said sub-scction to
stop further construction and to appear and show cause why he should not be
ordered to restore or its original state or to bring it in conformity with the
provisions of the Act or the rules, as the case may be, any building or land in
respect of which a contravention such as described in the said sub-section
has been committed, and if such person fails to show cause to the satisfaction
of the Director within a period of seven days, the Director may pass an order
requiring him to restore such land or building to its original state or to bring it
in conformity with the provisions of the Act or rules, as the case may be,
within a further period of seven days.

1. Substituted by Haryana Act 28 of 1971 and further substituted by Haryana
Act 11 of 1999.

2. Inserted by Haryana Act 7 of 1989.

3. Substiluted by Haryana Act 11 of 1999.
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~(3) Ifthe order made under sub-section (2) is not carried out,
within the specified period, the Director may him self at the expiry of the
period of this order, take such measures as may appear necessary 10 give
effect to the order and the cost of the such measures shall, if not paid on
demand being made to him, be recoverable from such person as arrears of
land revenue :

Provided that even before the expiry of seven days period mentioned
in the order under sub-section (2), if the Director is satisfied that instead of
siopping the erection or re-erection of the building or making or extending or
the excavation or laying out of the means of access 1o a road, as the case may
be, the person continues with the contravention, the Director may himself
take such measures as may appear necessary to give effect to the order sand
the cost of such measures, shall, if not paid on demand being made tohim, be
recoverable from such person as arrears of land revenue. ]

[12A.  Itshall be the duty of every police officer—

{i) to communicate without delay to the Director or any other

officer authorised in writing by him, in this behalf, any

_ information which he receives of a design to commit or of

" the COII].ITII ssion of any offence against this Act or any rule
or r_egulan on made thereunder ; and

(i) to assist the Director or any other officer authorised in
writing by him, in this behalf, in the lawful exercise of any
power vested in the Director or any other officer authorised
in writing by him, in this behalf, underthisAct or any rule
or rcgulaucm made theneunder

12B.(1 ) A police officer not below the rank of sub-inspector shall
arrest any person who comumits, in his view, any offence agains! this Actor
any rule made thereunder, if the name and address of such person be unknown
to him and if such person, on demand declines to give his name and address,
or gives such name or address which such officer has reason to believe to be
false.

(2) - The person so arrested shall, without unavoidable delay be
produced before the Magistrate authorised 1o try the offence for which the

L. Inserted by Haryapa Act 7 of 1989.
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arrest has been made, and no person, so arrested, shall be detained 1n custody
for a period exceeding lwenty-four hours without an order from the above
mentioned Magistrate. ]

[12C. (1) With effect from such date as the Government may, by
notification, constitute a Tribunal consisting of a2[Chairman who s aretired
Judge of the High Court] and amember of the rank of Chief Engineer having
special knowledge about roads and highways. If the Members of the Tribunal
are divided over some matter, the decision of the Chairman of the Tribunal
shall prevail.

{2} The Tribunat shall have its sitting at Chandigarh or at any other
place as perits convenience.

(3} A person aggrieved by the orders of Director passed under
sub-section (2) or sub-section {3), as the case may be, of section 12 of the
Act, may file an appeal to the Tribunal within a period of sixty days and the
decision of the Tribunal on such appeal shall be final. The Tribunal shall also
hear the cases involving constructions made up to 28th April, 1995 in violation
of the Act along scheduled roads and otherwise as if these were appeals

- against the order of Director. Any case against the orders of Director passed
under sub-section (2) or sub-section (3) of section 12 of the Act pending in
any court of law except High Court or Supreme Court shall be transferred
to the Tribunal .}

13. (/) Where an offence under this Act has beén committed by a
company, the company as well as every person incharge of, and responsible
to, the company for the conduct of its business at the time of the commission
of the offence shall be deemed to be guilty of the offence and shall be liable to
be proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall render
any such person liable to any punishment if hie proves that the offence was
commutted without his knowledge or that he exercised all due diligence to
prevent the comumssion of such offence.

(2} Notwithstanding anyihing contained in sub-section (), where
an offence under this Act has been commitied by a company and 1t is
proved that the offence has been committed with the. consent or
connivance of,or that the commission of the offence is attributable
1o any neglect on the part of, any Director, Manger, Secretary or other officer

1. Inscrted by Haryana Act 11 of 1999,
2. Subsrituted by Harvana Act 23 of 1999,
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of the company, such Director, Manager, Secretary or other officer shall also
be deemed to be guilty of that offence and shall be liable tc be proceeded
against and punished accordingly.

Explanation.— For the purposes of this section—

v {a) "company” means any body corporate and includes a firm
or other association of individuals, and

(b) “director” in relationto afirmisa partner in the firm.

14. (1} The Director or any person authorised by the Director by
general or special orderin this behalf may cither or after the institution of the
procecdings compound any offence made punishable by or under this Act.

{2) Where an offence has been compounded the offendef, ifin
custody shal be discharged and no futher prodceedings shall be taken against
him m respect of the offence compounded.

15. (1) No court inferior to that of a Magistrate of the First Class
shall be competent to try any offence punishable under this Act.

{2} Notwithstanding anything contained in section 32 of the Code
of Criminal Procedure, 1898, it shall be lawful for any Magistrate of the First
Class to pass asentence of fine excecding the pecuniary Jimit specified in that
section as in force in any part of the State on any person convicted of an
oflence punishable under this Act.

16. No prosecution for any offence punishable under this Acl shall be
instituted except with the previous sanction of the Director or any officer
aulhorised in writing by the Director in this behlaf:

17. The Director and every other officer oremployee acting under this
Act or the rules made thereunder shail be deemed to be a public servant with
in the meaning of section 21 of the Indian Penal Code.

18. The Government may by notification add to the Schedule to this
Act any other road not specified therein or omit there from any road specified
therein, and on the issue of such a notification the Schedule shall be deemed
to be amended accordingly. '

19. (1} The Government may by nouﬁcatlon direct that any power
exercisable by it under this Act, éxcept the power specified in sub-section (1)
of section 4, sub-sections (3} and(7) of secion 5, section 18 and section 25,
shall, in relation to such matters and subject to such conditions, if any, as may
be specified in the notification, be exercisable also by such officer or authonty
subordinate to the Government as may be specified in the notification.
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(2} The Director may, with the approval of the Government, by
an orderin writing delegate any of his powers and functions under this Act or
the rules made thereunder to such other officer's subordinate to him as may
be specified in such order.

20. (1) Nosuit, prosecution or other legal proceeding shall lie against
any person in respect of anything which is in good faith done or intended to be
done in pursuance of this Act or the miles made thereunder.

(2} No suit or other legal proceeding shall lie against the
Govemment for any damage caused by anything which is in good faith done
or intended to be done in pursuance of this Act or the rules made thereunder.

—  21. Nocivil court shall have any jurisdiction to entertain or decide any
question relating to matters falling under this Act or the rules made thereunder.

22, Nothing in this Act shall apply to—
{a) the area comprised in the abadi deh of any village ;

'[{aa) the area adjacent to the abadi deh of any village which the
Government identifies for village expansion through a
notification, published in the Official Gazette, specifically
to this effect subject to the condition that this area shall not
exceed sixty percent of the existing village abadi deh ;}

{b) the erection or re-erection of a place of worship ora tomb
or cenotaph or of a wall enclosing a grave yard, place of
worship, cenotaph or samadhi on land which, on the date
of publication, of the netification under sub-section (1) of
section 4, is occupied by or for the purpose of such
worship, tomb, cenotaph, grave yard or samadhi ;

{c} excavations (including wells) or other operations made in
* the ordinary course of agriculture ; and

(d) the construction of an unmetalled road intended to give
access to land for agricultural purposes or purposes
subservient to agriculture.

‘1. Inserted by Haryana Act 25 of 2003.

Indemnity.

Bar of
jurisdiction of
civil courts.

Exemptian.
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Effect of other 23. (1) Nothingin this Act shall affect the operation of—

Taws. .
{a) the Punjab new Capital (Pc;jphery) Contro! Act, 1953
(Pumjab ActIof 1953.);

(b) '[* * * * * *)

(c} the Punjab Slum Areas (Improvement and Clearance) Act,
1961 (Punjab Act 24 of 1961);

GV *oor L *]

{2) §ave as aforesaid, the provisions of this Act and the rules
made thereunder shall have effect notwithstanding anything inconsistant
therewith contained in any other law.

{3} Notwithstanding anything contained in any such other Jaw—

(a) when permission required under this Act for doing any act
or taking any action in respect of any land has been
obtained, such act or action shall not be deemed to be
unlawfully done or taken by reason only of the fact that
permission, approval or sanchion required under such other
law for doing such act or taking such action has not been

._ obtained ;

(b} when permission required under this Act for doing such
act or taking such action has not been obtained such act
or action shall not be deemed to be lawfully done or taken
by rcason only of the fact that permission, approval or
sanction required under such other law for the doing of
such act or the taking of such action has been obtained.

Savings. : 24. Nothingin this Act shall effect the power of the Government or
any other authority to acquire land or to.impose restrictions upon the use and
development of land comprised in the controlied area under any other law for
the time being in force, orto permit the settlemnent of a claim arising out of the
exercise of powers under this-Act by mutual agreement.

1. Omitled by the Haryana Adaptation of Laws (State and Concurrent Subjects)
Order, 1968. :
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25 { 17 The Govcmmem mdy by notification and SUbJCCl to the'
conditions ol previous pubhcauon make rules forcarrymg out the purposes

of this AcL.

( 2} In panicﬁ'l'.llr, and without prejudice to the generality of the
foregoing power, such rules may provide for aII or any.of the following malters

namely —

(ct)

(b)

{c)

(d)

(e}

]

{g)

{h)

()

the manner, in which the plans in respect of a controlled
area shall be prepared under’ sub section (/) of
section 5:

the other manner in which the final plans in respect of «
controlled area shall be published,;

the form and conitents of the plans in respect of a controlled
area and the procedure to be followed and any other miatter
in connection with the prepamon submlssson and approval
of the plan ;

the conditions on which the licences under section 7 shall
be granted or renewed and the fees to be charged for the
grant and renewal thereof ;

the form in which application for permission or licence
shall be made under sub-section (1) of section 8
and the information which shall be furnished
therein :

the principles and conditions under which applications for
permission or licence under this Act may be granted or
refused ;

the form and manner in which the register referred to in
sub-sechion (5} of section 8 shall be maintained ;

the procedure to be followed in hearing appeals under
'[sections 10 and 12C] the fees to be paid in respecl
of, and the document which shall accompany, such
appeals : and

any other matter which may be prescribed.

1. Substituted by Haryana Act 8 of 2001. . =~ = . .

Power to make
rules.
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“[Notwithstanding anythmo conlamed inany Judgemcnl decree or order
of any court: orolher authority t6 the conlmry any acuon taken or thing done
or purporting o have been tdken of doné in pursuance of the commencement’
of the Punjab Scheduled Roads and Controlied Areas Restriction of
Unregulated Development (Haryana Second Amendment and Validation) Act,
1996, by the State Govemnment orany officer or authority of the Government,
shall be deemed to be valid and effective and accordingly—

(@) -all acts proceedings or things done or action taken by the
Government or any officer or authority of the Government
in pursuance of the provisions of the said Act. for all
purposes, be deemed to be, and 1o have always been,
done or taken'iniaccordance with law ;

() no suit or other proceedings shall be maintained or
continued in any court orbefore any authority in pursuance
ofthc provisions of the said Act ;

f¢) nocourtor authority shall enforce any decree or order in
pursuance of the provisions of the said Act.]

TIE SCHEDULE
| See sections 2(10) and 18 |

(1) Grand Trunk Road (from Delhi 1o A_rnrilsnr andd on the border with
Pakistun).

@ (e v owos e
3) .Delhi-MulhuraRogd_.-. .
(9 Delhi-Alwar Rrad.
" {5} - Delhi-Hissar-Sulémanki Road.:
()" Ambala-Kalkd Road. "
-(7] -II* L e 1 '

(8) ' * ox N rk]

1. Omitted by the Har)ana Adnptauon of Laws (Slale. :md Concurrent Subjects)
Order 1968 '

2. Valdation of Haryana Act 16 of I996
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)]
{10)
)
(12
(13
(14}
(15)
)
(17}

(s)

(19)
{20

(Zh

243
(25)
{26)
(27
(28)

1(29)

_PunipnkRoillak-Bhiwani Road.

RE.S'I:R[CTIDN OF UNR[‘GLLATED DE¥ [:LOPMENT

1= * A w * *
i

il'#"'-iz' % I-as"t]

Gurgaon-Delhi Ruad Vi Qul.nb
Sonep'u Rohlak Rn.ld |

Kharkhauda-Delhi border Road. - -

Snnep.al- Mlunh:ll Road. -

Soncpat-Rathdana Read.

1[ " * % |

Sonépm-Gohund Road.

L s s e s
s s e e
e e e e
W e e T

Ambala-Patialis-Sangrur-Barnala-Bhatinda-Molout-Abohar-Rajsthazan
Border towards Hanumangirh Road.

I- ] * . & L] ]l
I # * ™ ' * |
{ _ . . , }
! # e ¥ & | |
A

Patiala-Patran-Narwana-Jind Road.)

Sonepat-Bahalgarh Road starlmg from Sonep.\l uplo Haryona-
U.P. Border.] S

. Omitted by the Haryana Adaptation of Laws (Slate and ‘Concurrent Subjects)
Order, 1968,

2 Enmieries 2010 28 added by Punjab Government Notiﬁcarihn No. 386 2TCP-64/
6084 ;dated 17th March, 1964, pubhshed n Punjab Goyernment Gazeue, Part L.

daied 2Tth Marph 1964,

N y .‘.\

3 Added by H'tryana Governmen( Nonf"catmn No S5.0. 43[!’ A 4 13'63;‘3 18/69,
dated the 28th May, 1969, published in Haryana Governmenit Gazette Legislative
Supplemeny, Part [11. dated the 3rd June, 1969,
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130
(D

{In

(30

(32)
{33)

(34)
(33)
(36)
3N
(38)
39
(40
1)
(42)
{43)
+4h
+3
(406)
(47}
(48)
. @9
(50)
(51)

(32

(53)

_ Delhi-Iaipur Road, i.e.—

Natienal Hihway No.8 from Delhi Haryana boundary to the start of
sector road dividing sector 17 and sectar 18 of Urban Estate. Gurpaon
. and

Sector road dividing sectar 17 and sector 18 of Urban Estate, Gurgaon

and its continuation with realigned National Highway No. B upto
Haryana Rajasthan border™].

New Haryana State Highway direct from Mile No. 8 of Ambala-Jagadhei
Road 1o Panchkula through Haryana Territory.

Jind-Gohana Road.

Yamuna Nagar~BiIaspur—Sudhaur;l~N:lfaingarh-Ruipur Rani-Barwala
Road.

Ambala-Pehowa- Kaithal-Narwana-Uklana-Faiehabad Road.,
Ambaia-Jagadhei Road.

Saharanpur-Yamuna Nagar-Ladwa-Pipli-Pehowa-Guhla Road.,
Kamnal-Kunhal Road. l
Kaithal-Deoban-Nikuran-Jind Road (Section Deoban o Nikurany
Panipai-Assandh-Deoban-Kuithal Road.

Karnal- Assandh-Jind-Hansi Road.

Jind-Rohiak-Jhajjar-Rewari Road.
Narnaul-Mohindergarh-Dadri-Bhiwani-Hansi-Barwala-Tohana Road.
Hissar-Sewani-Singhani Road,

Bhiwani-Loharu Road.

Hissar-Toshum-Bhiwani Road.
Babhadurgarh-Jhajjar-Kosli-Kanina-Mohindergarh Road.
Jhajjar-Dadn-Lohru Read.
Bhadurgarh-Badli-Gurgaon-Pali-Ballabparh Read.
Palwal-Sohna-Rewari-Narmaul Road.

Uklana-Hissar Road.

Gohana-Meham-Bhiwani Road.

“Jind-Safidon Read,

Jhajjar-Sampla-Kharkheuda. Road.

1. hems (30% 10 (53) added, vide. Baryana Government Notification No. S.0.
2/P.A. 41/63/5. 18/71. dared the 31st September, 1971. and published in
Haryana. Government Gazette, Leg:slalwe Supp]cment Part III dated 4th
Janvary. 1972.]. ¥ )
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(540
“[(55)
(56)
{37)
(58)
)]
(60)
(61)
(62)
(63)
(64)
(65)
(66)
(67)
(63)
{69)
700
(71}
72
K]
74
{75)
{76)
)
(7%
o
(80)

RESTRICTION OF UNREGULATED DEVELOPMENT
Gurgnnn-Fnrida.bad_Ro;l‘d.]': |
Delhi-Gurgaon {Viu Dunda:-Hera}:}‘lo;ld.
Kala-Amb-Ambata Road. h
Kala-Amb-Sadhura Shabad-'l'.h_nl Road.
Jagadhri-Paonta Road.
Kunjpura to Karnal Road.
Kaithal 10 Khaunauri Upto State Border.
Jind-Barwala-Agrohu- Adampur-Bhadra (Upto Rajusthan Barder).
Hansi-Tosham Satnali.
Jind-Mundhal-Bhiwani Road
Rewari-Dahihna-Kanina Roud ;
Mohindersarh-Satnali- Lohary.
Gurgaon- Rewari Road via Pataudi (upto Rajasthan Border)
NamLuI-Singhana {(Upte Suue Boundary).
Karnal-Kaul-Pehowa-Patiala.
Karnal-Ladwa-Shahbad.
Gaohana-Safidon (via Jagsi)
Kaithal-Patiala Road {Upte Haryana Border).
Shahajahanpur 1o Rewari.
Jhajjas-Farukhnagar-Chandu Road
Nizampur-Narnaul
Sewani-Jhumpa-Rajgarh. _
Budhluna-Ratia-Fatehabad-Bhatw-Bhadra.
Sardulagarh-Sirsa-Ellenabad. '
Mile 8 from Saha on Ambala-Jagadhri Road to Shahabad.
Punipat to Sunauli upto U P, Border.
Faridabad 1o Dankaur Upto U.P. Border.

I. Added by 82-SSTP-81 (Extra.}, daied 28st January. 1981,

2 Added by Haryana Government anenc.(Ext.r;.] No. 10DP-90/16326, dated 3 1st
December, 1990
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{bl] Dabwali-Chatttala ¢ Uplu State Border).

(82)  Pinjore-Nalag arh {Upto ‘ilale Bnrdc:rj

{83) Panchkula- MormRmd '

(84)  Jhajjar-Badli to Delhi Border.

(85) Satnali-Bhadra It'Ji-Kairu-T!'nsI';um.

(86)  Dadri-Fhajju Kalan-Kadam Satnali.

(87)  Nizampur-Nangal-Durgu-Nangal Chaudhry.
(8%) Narnoul-Nangal Chaudhry-Badhwal.
.(89) . Hudel:Punhana-Nagina.. -

(9 Hodel- Utwar-Nuh-Taoru-Palaudi-Paauda.
(91 Pali-Dhauj-Sohna. _

(92 Pal\\'af-Hulhin-Ulwnr—Bhada_s.

{93) Paiwal-Mandokoula Nuh Roud.

(94)  Mehrauli Gourgaon Road to Faridabad. |

- _ . | EAETYSS
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7 PART I
LEGISLATIVE DEPARTMENT

Notification
The 11th March, 2004

: No. Leg. %/2004.— The following Act of the Legislature ol the State of
¢ Maryana reccived the pssent of the Gavernor of Harvana on the 4th March, 200

and Js hereby published for gereral information —-

I

Haryana Act No. 7 of 2004
’ THE PUNJAB SCHEDULED ROADS AND CONTROI.LED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT

i (HARYANA AMENDMENT) ACT, 2004

{

: An

AcT

further to amend the Punjab Scheduled Roads and Conwvolled Areas
Restriction of {nregulated Development Act, 1963, in ity application

i i the Stafe of Harvana

_ B 1tenacted by the Legislahure of the State of Haryana m the Fifiy-{iflth Year
P ofthe Republic of India as foliows —

1. This Act may be called the Punjab Scheduled Roads and Contralled  Short e
Areas Restriction of Unregulated Development {Haryena Amendmeni)
Art, 2004,

2. In gectron 2 of the Punjab Scheduled Roads and Contrelied Areas  Amendmont of

Restricuem of [ wegulated Development Act, 1963 (hereinafter ve ferred o as the ';c':i‘f"l:i '1”4'
: o Funjal S
i principal Act), - of 1963

{1y forv clause (LO), the following clause shall be substituted, namely :—

10y “scheduled road” means a road specified in the Schiedule 1o this
Act which 15 wholly situated within the State of Haryana, and,
where, anty road so specified is not se situated, the portior of
such road, which is situated in the State of Haryana and invludes
a bye-pass o1 expressway but does not inchude any part o such
road or portion, not being a bye-pass or expressway, wlich is
situated in the linmits of a lucal authority:

B Y aara s T
e sy A ] B

et e

=y

Explanation.— For the purposes of this clause “local anthonty” means
a cantonment board, municipal commttee, notified area conumiites or
ai improvement trust:”;

<t

i
i
1.
i
I
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Amendment of
sectton 3 of

Punjab ActJdi of

1903,

Amendment of
section 7 of
Punjah Act 41 of

1903.

Amendment of

section 25 ol

Punjab Act 41 2r

1063
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et
o)

[T}

() in clause (12), in sub-clause (g), for sign existing at the end, the

sign ;" shall be substitued:
(i} afier clause ([2), the following clause shall be added, naptely 1 —

Y(13) “expressway” means aroad asmay be noifled by the Government
from time to time i the Official Gazette, and includes the portion of suck
road which is sitvaled in the State of Haryana, within or outside the
limits of a tocal authiority. .

3. Insection 3 of the principai Act, for the first para, the iollowwy para
shall Le substituted, namely .—

“ No person shall erect or re-ereet any building or make or
cxtend any excavation or layout any means of access to a road within
one hundred meters of ¢ither side of the road reservation of a
bye-pass or expressway, of, withiu thirty meters on either side of the
road rcservation of any scheduled road not being bye-pass or
explessway :”,

4. Insub-section {11 of section 7 of the principal Aet,—

* »

(1) forsign *. " existing at the end, the sign ;" shall be substinuted;

(i)} the following proviso shall be added, namely :—

“Provided that any fee or charges leviable, ifnot paid within the
specified period, shall be recoverable as arrears of land revenue. ™.

5. After clause (f) of sub-section (2} oi section 25 of the prineipal Act, the
following clause shall be substituted, namely -

"{ffy the recovery of arrears of fev angd charges under section 7.7

R. S, MADAN,
Secretary to Government Haryana,
Legislative Department.

37287-L.R-H.GP., (hd.
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LEGISLATIVE DEPARTMENT
Notification

The 20th July, 2004

No. Leg. 19/2004,— The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 13th July, 2004,
nd is hereby published for general information ;—

Haryana Act No. 17 of 2004

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
(HARYANA SECOND AMENDMENT) ACT, 2004

AN
AcCT

Surther to amend the Punjab Scheduled Roads and Controlied Arens
Restriction of Unregulated Development Act, 1963, in its
application to the State of Haryana.

Be itenacted by the Legislature of the State of Haryana in the Fifty-fifth
ear of the Republic of India as follows :—

1. This Act may be called the Punjab Scheduled Roads and Controlied
Areas Restriction of Unregulated Development {(Haryana Second Amendment)
“Act, 2004,

: 2, Insub-section (4) of section § of the Punjab Scheduled Roads and
-Confrolied Areas Restriclion of Unregulated Developmeni Act, 1963 ,—

(13821

(i) for sign “.” existing at the end, the sign *:” shall be substituted ;

(i) the following proviso shall be added, namely \—

“Provided that such time limit of three months shall not be
applicable to the cases where directions have been issued by the
Government under section 11 of the Act and require approval of
the Government accordingly.”.

R. S. MADAN,
Secretary to Government, Haryana,
Legislative Departinent.

37935--L.R.---W1.GP, Chd,

Short title.

Amendment of
seciion 8 of
Punjab Act 41
of 1963.

- . ‘ . ~ =1
PP ST T e e T AT R R e



24
HARYANA GOVT. GAZ. (EXTRAL)., APR. 3, 2007 135
{(CHTR. 13, 1929 SAKA)
HARVANA GOVERNMENT
LEGISLATIVE DEPAIIMENT

Notification
The 3rd Aprit, 2007

No. Leg. 7/2607.—The following Act of the Legisiature of the State of
Haryaaa received the asseut of the Governor of Haryana on the 29th M scch, 2007,
\ and is hereby published for gencrat information :—

- HARYANA ACTY NG. 6 OF 2067

THE BARYANA SCHEDULED ROADS AND CONTROLLLED
ARBAS HESTRICTION OF UNREGULATED DEVELOPMENT
{(HARYANA AMENDMENT) ACT, 2097

AN
Ay
turther te amend the Punjoly Scheduled  Reoads and Controliod Areas

Restricrion  of Unregulated Development Act, 1963, in its applicason 1o the
State of Harvana.

Be it enacted by the Legislature of the Stade of Haryana in the Fifty-
cighth Year of the Republic of Inda as tollows —

1. This Act may be calied the Punjab Scheduled Roads and Controfled  Short titfe.
Arens Restriction af Linreonlated Develonment {Raryana Amendment)

Act, 2007,

‘ 2. Fu subesection (1) of scction 4 of the Puniab Schedoled Noads an
' Controlled Areas Restrictine of Tnregulated Development Act, 1263, th

nd Amepdment of
‘ following sub-section skatl be substituted, namely:—

section 4 of
Penizh Actdd of
1963,

! (1) The Government may, by notification in the Cfiua' Sazeite, i

Jeclve anv sren nuinide
TULLre LDy fren ouluiuc

by
v

dre Hmbn ol meaicipal tow s ot any othic by
grea. which mits apinion has the potencat for building activities,
industrizl, commercial, institutional or recreational esizies/activities 5
aad uses subscrvient (o the above, 1o be 2 eontrolled arca for the :;
i pones of thus Ace.'”

M.S. SULLAR, R
Seceetary to Government, Haryana, : g

ch;slanvc Dcpaﬁmcm. ; o
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 30th October, 2012

No. Leg. 33/2012.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 14th September,
2012, and is hereby published for general information :— \

HARYANA ACT NO. 28 OF 2012
THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
(HARYANA AMENDMENT)
ACT, 2012
AN
ACT :
further to amend the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963 in its
application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
third Year of the Republic of India as follows:—

1. This Act may be called the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development (Haryana Amendment) Act, 2012, Short title.

2. Clause (aa) of section 22 of the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development Act, 1963 (hereinafter called the Amcndmentfof
e ; section 22 o
principal Act) shall be .omlttcd. . Punjab Act 41 of
3. For sub-section (1) of section 25 of the principal Act, the following sub- 1963

section shall be substituted, namely:— Amendment of

: . L . . section 25 of
“(1) The Government may, by notification in the Official Gazette, subject Pucnjla: Act (:” of

to the condition of previous publication, make rules for carrying out the purposes 1963.
of this Act and may give them prospective or retrospective effect.”.
4. (1) The Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development (Haryana Amendment) Ordinance, 2012 (Haryana Repeal and saving.
Ordinance No.4 of 2012), is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance, shall be deemed to have been done or taken under

this Act.

MANIIT SINGH,
Secretary to Government, Haryana,
Law and Legislative Department.



Short titte.

Amendment of
section 2 of
Punjab Act 41
of 1963.
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(CHTR. 14, 1936 SAKA)

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 4th April, 2014

No. Leg. 19/2014.—The following Act of the Legislature of the State of
Haryana received the Assent of the Governor of Haryana on the 25th March, 2014,
and is hereby published for general information :—

(HARYANA ACT NO. 16 OF 2014)

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
(HARYANA AMENDMENT) ACT, 2014

AN
Act

Jurther to amend the Punjab Scheduled Roads and
Controlled Areas Restriction of Unregulated Development Act, 1963,
in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :—

1. This Act may be called the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development (Haryana Amendment) Act, 2014,

2. After clause (1) of section 2 of the Punjab Scheduled Roads and
Controlled Areas Restriction of Unregulated Development Act, 1963 the following
clause shall be inserted, namely:—

‘(1a) “abadi deh” means the area falling within circular road around
village abadi also commonly known as phirni, fixed at the time of
consolidation under the East Punjab Holdings (Consolidation and
Prevention of Fragmentation) Rules, 1949 framed under the East
Punjab Holdings (Consolidation and Prevention of Fragmentation)
Act, 1948 (East Punjab Act 50 of 1948):

Provided that in case phirni as mentioned above has not been
fixed under the said Act, then abadi-deh shall mean the area falling
within lal dora;’.

RAJRAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 4th May, 2018

No. Leg.22/2018.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 3rd April, 2018 and is hereby published
for general information:-

HARYANA ACT NO. 19 OF 2018

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
(HARYANA AMENDMENT) ACT, 2018

AN
ACT

further to amend the Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development Act, 1963, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Punjab Scheduled Roads and Controlled Areas Restriction of ~ Shorttitle.
Unregulated Development (Haryana Amendment) Act, 2018.

2. In section 2 of the Punjab Scheduled Roads and Controlled Areas Restriction of Amendment of

Unregulated Development Act, 1963 (hereinafter called the principal Act),- ;‘L";};’Q i\t(:)tf41

() in clause (13), for the sign “.” existing at the end, the sign “;” shall be substituted; of 1963.
(i)  after clause (13), the following clause shall be added, namely:-

‘(14) “location premium” means an amount over and above the prescribed fee and
charges that an applicant is willing to pay to the Government to obtain the
permission against applications received under sub-section (1A) of
section 8, as determined through bidding/auction process in pursuance of
the policy issued by the Government in this regard, from time to time’.’

3. In section 8 of the principal Act,- Arnt?ndrgef}t of
. . . section o O
(i) in sub-section (1),- Punjab Act 41 of
(@)  for the sign “.” existing at the end, the sign “:” shall be substituted; and 1963.

(b)  the following proviso shall be added at the end, namely:-

“Provided that for such uses for which limited number of
permissions have been prescribed, located in such land use zones of various
notified development plans, where in the opinion of the Government, the
permissions are to be issued after invitation of bids or following an auction
procedure in pursuance of the policy framed by the Government in this
regard from time to time, such application shall be considered to be valid
only if it is filed in response to a notice of the Director and fulfils the
prescribed terms and conditions.”.

(i) after sub-section (1), the following sub-section shall be inserted, namely:-

“(1A) All such applications, for which limited number of permissions have
been prescribed, received in response to the notice issued by the Director against
policy for auction of permissions that are considered to be in order by the Director
shall, in addition to the prescribed requirements, also be liable for payment of
location premium, as determined through the bidding/auction process, in such
manner and in such time frame as conveyed by the Director. The amount received
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BRI RPR
fafer o faumrhy favmT

SIBNCEI

fedie 20 fewwR, 2021

W AW, 29/2021— & 99 ASYes A VU Fglars URATS INGHIA 3MH
IMNeifes feaemie (BRamn smsi) Vae, 2017 &1 fr=ifeiRaa =l srgare sRamm &
IgUTe 1 fadid 15 faumR, 2021 @1 Wigfd & A= Udg gRT UHIR fhar Sirar g 3iiR
Ig ERATOM ISTHTST AR, 1969 (1969 BT 17), B ORI 4% & WU (W) & MefT S
s &1 =) WTeT # yrIfore Ut gHSI SR —

2021 &1 sRATOT SIfRIFEW ST 29
Yo g e au R & siftafa faem fewm
&R HeieE) rffe, 2017
Yo g e au R & siftafa faew fEwm
A, 1963, RN ST, @
AW HAMR B B forg
At

YR TIRTST & 3fedcd a¥ § sRITON Iy fAumavss grT fa=falRad w9 & g
rfSfafad 8 —

1. I8 Aff oo ergfa dsa den fRIfd e s fawm fdwm @Ramm
Temer) ST, 2017, FHET ST AHAT B |

2. U9 ggfud dsa don R &3 aftafha fdem fdwm sfdfas, 1963 @
gRT 12 T ®I IT—YRT (1) B W R, fFrefeRad Su—arr gforenfid a1 Soef, srerfdq—

“(1) ARPR, ARG R, JeFe, S Iod AT Bl HaAT-ged AT
BT 4T aT 3 o, 99 T dAsdh! dAqT AN & IR § a9 519 9@ arel
TR I BT UGl BT AT TAT AT WaW VN &3 o fafd, TR emre,
SENT, Y= AdT TH 3 &7, Sl WRPR gRT AfFf¥ed Py oY, 9 <eaary 8,
I PR 99 dTel IBERIT BT Mo HANT | AfS AT & T fhdl favy R
fafora g1 €, o 3rewer @1 Aol sy g

3. (1) d9e ggfaad wed qn Rt e affa oo fdwm @Ramn
TYINE) JMEATAY, 2016 (2016 HT TRATUM JLAQY AT 5), $HD gRT FRIETA v Simar 21

(2) VU FRET & Bl U W1, I AR RT JAT WM ol AT & el
DTS Blg 9T AT DI TS Bls HRATS, $H IJMANIH RT JT AT oA AAFRE B
A B TS 91T AT DI TS HRATS AAST ST |

fafer qorm faemhy fawmT |

9422—L.R—H.G.P., Pkl.

<feres A |

1963 b TG
srfafam 41 @
&RT 127 BT
NNIEEH

R e
gfed |
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 23rd November, 2021

No. Leg. 29/2021.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 21st March, 2017 and is hereby published

for general information:-
HARYANA ACT NO. 29 OF 2021

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS RESTRICTION OF
UNREGULATED DEVELOPMENT (HARYANA AMENDMENT) ACT, 2017

AN
ACT
further to amend the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development Act, 1963
in its application to the State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows:-

1. This Act may be called the Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development (Haryana Amendment) Act, 2017.

2. For sub-section (1) of section 12C of the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963, the following sub-section shall be
substituted, namely:-
“(1) The Government shall, by notification, constitute a Tribunal consisting of a
Chairman, who shall be a retired judge of the High Court and two other members, of
whom one shall be of the rank of Chief Engineer, having special knowledge about roads
and highways and the other member shall be a professional from the fields like Law,
Town Planning, Industry, Management or such other field, as may be decided by the
Government. If the members of the Tribunal are divided over some issue, the decision of
the Chairman shall prevail.”.

3. (1)  The Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development (Haryana Amendment) Ordinance, 2016 (Haryana Ordinance No.5 of 2016), is
hereby repealed.

(2)  Notwithstanding such repeal, anything done or any action taken under the principal
Act, as amended by the said Ordinance, shall be deemed to have been done or taken under the
principal Act, as amended by this Act.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

9389—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 12C of
Punjab Act 41
of 1963.

Repeal and
saving.
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against location premium shall be utilised for provision, maintenance and

augmentation of external development works as provided in the Haryana

Development and Regulation of Urban Areas Act, 1975 and shall be recovered in

addition to the prescribed rates of development charges received against external

development works from an applicant, if applicable.”.

(iii)  in sub-section (4),-

(@  in the second proviso, for the sign “.” existing at the end, the sign “:” shall
be substituted; and

(b)  after the second proviso, the following proviso shall be added at the end,
namely:-

“Provided further that such time limit of three months shall not be
applicable wherein limited number of permissions have been specified in
notifications issued from time to time.”.

|n5$_ftiog£f_ 4. After section 8 of the principal Act, the following section shall be inserted, namely:-
Eelfn};’{] Actlzl “8A. Online receipt and approval.- (1) All functions performed under this Act may
of 1963. also be performed through electronics form and internet.

(2) Without prejudice to the generality of sub-section (1), the functions may
include all or any of the followings:-

(a)
(b)
(©)
(d)
(e)
)
9
(h)

receipt or acknowledge of applications and payments;

issue of approvals, orders or directions;

scrutiny, enquiry of correspondence for grant of permissions, its extension;
approval of plans, grant of occupation certificate etc.;

filing of documents;

issue of notices for recoveries etc.;

maintenance of registers and records;

any other function that the Director may deem fit in public interest.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

56257—L.R.—H.G.P., Chd.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 17th January, 2022

No. Leg. 3/2022.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 31st December, 2021 and is hereby published for
general information:-

HARYANA ACT NO. 3 OF 2022

THE HARYANA SCHEDULED ROADS AND CONTROLLED AREAS RESTRICTION
OF UNREGULATED DEVELOPMENT (AMENDMENT AND VALIDATION) ACT, 2021

AN
ACT

further to amend the Haryana Scheduled Roads and Controlled Areas Restriction of
Unregulated Development Act, 1963.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Scheduled Roads and Controlled Areas Restriction of
Unregulated Development (Amendment and Validation) Act, 2021.

2. In sub-section (1) of section 12C of the Haryana Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963, for the words and sign “whom one shall be of
the rank of Chief Engineer, having special knowledge about roads and highways”, the words
“whom one shall be or has been of the rank of Chief Engineer having special knowledge about
roads and highways” shall be substituted.

3. Notwithstanding anything contrary contained in any judgment, decree or order of any
court or tribunal or any authority, any action taken, order issued, things done, proceedings
purporting to have been taken or done by the Government or by the Director or by any other
person or by the tribunal so constituted under sub-section (1) of section 12C with effect from the
date of the publication of the Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development (Haryana Amendment) Ordinance, 2016 (Haryana Ordinance No.5 of
2016), in the Haryana Government Gazette (Extraordinary), dated the 7th December, 2016, till
the publication of the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development (Haryana Amendment) Act, 2017 (29 of 2021), in the Haryana Government Gazette
(Extraordinary), dated the 23rd November, 2021, shall be deemed to be valid and effective in
accordance with the provisions of the Punjab Scheduled Roads and Controlled Areas Restriction
of Unregulated Development (Haryana Amendment) Act, 2017 (29 of 2021).

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

9454—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 12C of
Punjab Act 41 of
1963.

Validation.
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